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Oprissa ACT 9 op 2002
STHE BIJU PATNAIK UNIVERSITY OF TECHNOLOGY ACT, 2002

[ Received the assent of the Governor on the 5th June, 2002, first publised in an extraoringry {ssue

of the Orissa Gazette, dared the 17th June, 2002 {(No. 829))

AN ACT To PROVIDE FOR TH3 BSTABLISHMENT AND INCORPORATION OF A TECANOLOGICAL UNIVERSITY
IN TAB STATE OF ORISSA AND FOR MATTERS CONNECTED THEREWITH OR INCIDENTAL THERETO.

BE it enacted by the Lcpislalure of the State of Qriséa in the Fifty-third Year of the

Republic of India as follows:—
CHAFPTER I

PRELIMINARY

Short titlo 1. {1 I’I‘his Act may be called the Biju Patoaik Universit 5fTechnolo
8nd extent.  Act, 2002, J | Y gy

(2) t extends to the whale of the State of Orissa
Definitions. 2. In this Act, unless the context otherwise requires,—
(@) “*Academic Counojl” means the Academic Council of the WUniversity;

(&) “affiliated institution® meaus a College or an institution affiliated to the
University and includes s College or an iostitution deemed to. pe
an affiliated College or institction under this Act;

(o) “Board” msana the Board of Management of the Unijversity;
(4) “Board of Studies*” ‘means the Board of Studies of the University;
(¢} ““Chansellor” means the Chancellor of the U niversity;

(f) “College” means an institution admitted to the University fn accordence
with the provisions of this Act and the Statutes, and fpcludes a
College managed py the University; ' '

(g) "Constituont College'” means a College ¢stablished, managed, mains
tained 2and controlled by the University, and includes a Qollege -or
a Department transferred from any other University to the manages
ment, maintenance and gontrol of the Unjversity;

(*) “Coupncil” means the Al Indla Council for Technical Education
established ynder the provisions of the Ali-Indja Cowuncil for
Technical Education Aect, 1987;

() “employee” mzans ¢very person in the whole time employment of
the University; . )

(j) “Paculty” means a Faculty of the University;

(k) “Pinepca Committee™ meany the Finance Committee of the UniVerslty
referred toin section 23

() “Pund” means the fund of the University established nnder

sectlon 25;
(m) “Government” meaas the Goverament of Orissa;

(n) “other Universities” means the Universitiss establisked or deemaed

to have bean established under the Orissa Universities Act, 1989 or
the Qrissa Uopiversity of Agriculture and Techuology Act, 1965;

(o) “preseribed” means preseribed by Statutes, Regulations or Rules;
{p) “State” meaas the State of Orissa;

* ®Bor the Bill, seo Orissa Gazelte, Bxtraordinary dated the 4th April 2001.
For roport of the S2lect Com nitte See Orissg Gazette Bxtraordinary, dated
23rd March, 2002, X

B2 of 1987,

Orissd At
5of IDBKB
17 of 1965«
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(9) “Statutes”, *'Regulations” and “Rules” means respectively thie «“Statutes”,
“Regulations” and “Rules” of the University made under this Act;

(r) “Teacher” means a Professor, Reader, Lecturer or such other person
inparting instruction or conducting or Supervising rescarch eitherina
Constituent College or in apny of the Departments of the University,
or in an affiliated College, as the context may imply; . :

() *University’” means the Biju Patnaik University of Technology established
' under this Act ; and

- (1) “University Grants Commission” means the University (:‘rrants Commi-
ssion constituted under the University Grants Commission Act, 1956,

CHAPTER 11 )
THE UNIVERSITY -

The Univer '3, (I) There shall be established a University by the name of “Biju Patnaik

sliy. University of Technology™.

(2) The headquarters of the University shall be located at Rourkela, .
. (3) The Chancellor, the first Vice-Chancellor, the. first members of the

Board. and the Academic Cotincil and all perSons who may hereafter become -

such Chancellor, officer and members, so long as they continue to held office or
membership, are hereby constitoted a body corporate by the name of
“Blju Patnaik University of Technology” and such body corporate shall have
perpetual succession and a common seal and may sue and be sued by that name.

(4) Subject to the provisions of this Act and the Statutes, the University
shall be competent to acquire and hold proporty both movable and jmmovable, to
lease, Bell or otherwise transfer any movable or immovable property, which may
have become vested in, or may have been acquired by, if for the purposes of the
University and to contract and do all other things necessary for the purpose of
this Act. - - T

Objects. - 4. The University shall have the following objects, namely:;.,'

(i) to promote education, research and training in enginecring and techoo-
logy including information technology and its application, architecture,

__ pharmacy, applied arts and crafts management and applied sclences
for the advancement of knowledge and for the betterment of saciety;

(ii) to improve the quality of education, research and training in the field

'of onglneering and technology, including information technology

and its application, architecture, pharmecy, applied arts and crafts
management and applied sciences; '

(i) to provide facilities and opportunities for graduate and posts
graduate educatiop in engincering and technology including in-
formation technology and its application, architecture, pharmacy,
applied arts and ¢rafts management and applied science and
by - instruction, training, -research, development and extension and
by such other means as the University may deem fit;

(iv) to devise and implement programmes of education in engineering
and technology including information technology and ijts applicas
tion, architecture, pharmacy, applied arts and crafts management and
applied sclence that are relevant to the changing needs of society;

' ] (v) to servé as "a centre for fostering co-pperatlon and interaction

- between the 2cademic {and research community on the ope hand and .

industry on the other;

_(vl) to organise exchange grogi’ammes with othét-‘-instilutiqi;s of repute
.~ - inIndi2a and sbroed with a view to keeping abreast of the latest
" - . developments ip' relevant ereas of teaching and research;

B of 1956,
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(vii) to provide for industrial comsultancy service; and

{viji} to undertake such othsr activities as may be requlred to fulfil the
~ above objects,

S. Subjecl to such orders, tules, regulations, guidelines and directions
as Imay be issued from time to (ime, by the Central Goveroment
of the Council under the provisions of All-India Council for Technical
Education = Act 1987, the University shall have the following power

~ and functions; namely:—

(i) to-establish and m8iataia Intsitutions for higher studies and research
in engineering and technolo8y jncluding information technology and
its application, archlteclure, pharmacy, applled arts and crafts mana-
gemeni and applied sciences;

(ii) to accord affiliation to any College or Instu:utxon of engineering -and
technology, including information technology and its application,
architecture, pharmacy, applied arts and crafts mapagement or applied
bl:leﬂces as an affiliated College or Institution;

(iii) to grant autopomy to any afﬁllated College or Institutlon imparting
education in engineering and technology including information techmo-
logy and its sapplication, architecture, pharmacy, applied arts and
crafts, management apd apphed sciences;

(iv} to provide for imstruction and trainiog in Such ‘branches of ledrn-
ing as are in keeping with the objests of the Uaiversity a2nd to
make Pprovision for research and for the advancemeut and dnsse-
mingtion of knowledge;

f

W) ‘to institute degrees, titles, diplomas and other academic distinctions,;

(vi) to grant, subj:ct to such conditions as the Universily may determine
diplomas or certificates and confer degrees and other Rcademic distinc-
tions on the basis or exeminations, evaluationor any other method
of assessment, on dcsemng persons;

" (vii) to confer honorary dcgraes or other dnstmct:ons on dlstmgNShed

persons in accordance with the couditions to be prescrlbed by the
Statutes

(viii) to withdraw or cancel degrees, titles, diplomas, -certificates or other
distinctions under such conditions as may be prescnbed by the Statutes;

(ix) to take measures to have coastant interaction with mdustnes and

other employers of technical manpower for orienting the education
and training towardsthe needs of industries and other employers;

(x) to provide common forum for interaction between research jnstitu-

tions, industries snd other employers and constituent Colleges or
departments and’ affiliated institutions of the University to ensure

transfer: of techpology from research imstitutions to industries and to
prepare the students’ of the Umvers:ty for using and disseminating
innovative technology;

(xi) to act in furtherance of the entrcprencunal skills and abilities among
students; .

(ac::) to assess’ the needs of the State and the’ Country i in terms of Sl-leBCtS,‘
‘fields of “specialisation, level of education and training of. technical:

manpower both on short-term and long-term basis and to introduce
or encourtage jntroduction . of innovative training progiammes and.
_to reorient existing traianing prngrammes ‘to meet such needs'

(xiii) to make arrangements for promoting the health geneml welfare : and
moral - well-being of students and take such measures as.would foster
in them habits of hard work, ‘self-discipline and spirit -of service to
socmt}',

- 52 of 1987
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(xiv) to fix the fees payable to the University and to demand and receive
such fees;

(xv) to hold and mapage endowments and bursaries and to mstltute and
awatd fellowships, scholarships, studentships, medals and prizes ;

. (xv) to institute, rajse and provide funds wherever necessary for carrymg'
" but the fynctions of the University ;

{xvii} to co-operate with other’ Universites or Institutiops or authormes or
‘. assocjationg in such rwmnanper and for such purposes as the Board may
determine ;

(xviii) to estabhsh, mamtam, manage and coni’er :ecugnmon to hostels ;

(xix) 1o co‘ordinate, supewlse, regulate and control the teachmg, consultancy
-and conduct of résearch in the affiljated and constjtient institutions to the
extent deeized necessary ;

(x%) to determine the powers and duties of the officers and other employees
* of the University other than those previded in this Act ;

(:rx:) to prDVJde for the inspection of affiliated instituticns and lay down
standards of mstructlon and research ;

(xxif) to mshtule and establish meessorsmps, Readersh:ps. Lecture:shlps
and any. ‘other teaching and research posts requlr ed by the Umvers:ty and
to appomt petsons to such posts ; and

(xxiii) to do all such acts and things as may be required jn furtherance of the
objecls of the Umvarsnty :

6. No personshall, on grouads omnly of rel:glon, race, casle, sex, descent,
residence, la nguage, political opjnion of any’ of theém, be mellglble for, or
discriminated against in reapect of any employment or office under the University
or: membership.of any of the authorities or bodies of the University or admission
to any course of study or research in the Unwcrs:ty .

Pfonded that the Unwersnv may, in consultation with the Govermnent.
resesve Seats for the -members of the Backward Classes of Citizéns or-Scheduled
Castes or Scheduled Tribes, or Orissa domicjles or women or any other catepory of
persons, for the purpose of admission as students to any of the COnstltuent

Colleges of the msutut;ons of the Unwcrs:ty or affiliated: mstltut:ons

CHAPTER m
THE CHANCBLLOR AND OFFICERS OF THE UNIVERSITY

7. (D) The Governor of Onssn *hall by vu'tue of his oﬂ&‘ce, be the Chauaellor '
of the University. -«

@ The Chancellor Shall Dbo the head of the Unwersrty and shall, when
present, preside &t the meeung of the convocation of the University.

(3) All .authorities of the Unwersnty shall be subordmata to the Chancellor
, yeingi: T

(4) The Chancellor may, e:ther . SHo maru or ‘on’ a reforence made to
him ‘ by “th¢- Vice-Chan¢élior under, the provisions of sub-section (8) of
section” 10" or by thé Government, by order in writing; angua| - ‘any - proceeding
of ‘any of the ‘authoritiés of ‘the Uuaiversity which is Dot in conformity
with this Act, the Statutes, Regulatlons Rules or any other Law for the

tlme being ‘in foree ;- . : I RN o

" Provided that before makmg any such order the- Chancellor shall call
upon such authority to show causs why such an order, should not bemade

and, if -any cduse ' is 'shOWn by Buch authonty wqthln a reasonablc time,
shall COnSIder " the! same

(5) The Chancellor shalj hﬂve the rlght to suspend or dismiss any of
the authorities : of the - University *and. to ‘take "meisures for- the interim
admlmstrahon of the Unwermty

_Provided that before ta‘kmg any such ®otion, the Chancellor shall give
ap - opportunity” to “'such apthority 6 show cause "why- such an action
should ot “be''taken. " - - :



Officers of
the Univer-
sity.

Tha Vies-
Chencelior.

87

(6_) Evely proposal for the conferment of an honorary degree shali be
subject to confirmgtion of the Chancpllor; : oo o

: (7) A_q'app?ai shall lic to the Chancellor ag. inst any order of dismissal
passed by the Board or the Vic¢e-Chancellor against any employee in the
seryice of the University; . co ‘ oo T

(8) An appeal under sub-section (7) shall be filed within sixly days from
the date of servico of the order of dismissal on the employee
concerned; LW Y pIo.

(9) The Cnancellor sball have power toremove the Vice-Chauncellor from
office by am order. in writing on chatges of mismanagement’ of funds or
misconduct or for any other good and sufficient reasons'y.

Provided that no order removing the Vice-Chancellor under this sub-

-section shall be'passed until such charges are proved by an enquiry conducted

the Chancellor for the purpose :

by an officer not below the rank of Secretaryto Government appointed by

Provided further that the Vice-Chapgellor shail not be removed under
this sub-section unless lie has been given a reasonable opportunity of showing
cause dgainst the dction Proposed to "bé taken against him.-

8. The fcllowing shall be the officers of the University, namely :—
(i) the Vice-Chancellor ; ' '
(::i) the Registrar ; -
I(:‘:‘ij the Fin_i_lnca Oﬂicer ;
(iv) the Directﬁr, Curricul_un? Development ;
- (v) the: Director, -Exgmigati_gn; and

(vi) such othf;r-. Officers  as may be declared by the statptes to be
" offiters ol the'University ; =~ = :

9. (1) The Vice-Chancellor shall be .appointed by the Chancellor from
among technical education experts from -out of a panel .of thice namies
recommended by a Committee appointed by him,  who 'are not members of

the Committee:

Provided that the frst Vice-Chancellor shall be appointed by, the Chancello
from a panel of three names recommended 'by ithe’ Govefnment.

(2) The Commitiee referred to in sub-section (1) shall consist of three
members of whom one shall be nominated by the University Grants
Commission, “one shall be elécted by the Board and the remaining member
shall be nominated by the Government and the Chancellor shall appoint
one of the members to be the Chairman of the Committee :

Provided "that no person shall be eligible to be a member of the
Committee, i he is & member of any of the authorities of the University
or an-emplpyee of the Unijversity orof 4 College or institution majntained
or rpcognifed by, or-affiliated--to, the University. IR B

(3) The Committes shall make :tbe required recommendation within a
period of three'ifjonths from thé’ date' of its’ appointment, " failing which
anpther such- Committee shall be “appointed’ by " the ' Chapcellor to' make 'the
required recommendation to the _Ghanceﬂbrj!' Wwho'shall ‘appoint &" Vice-Chancellcr
accordingly, C e o RSy TR B T

(4) No person who has completed sixty-five years of all be aligi
to hold the office of the Vice-Chancellor.®' =~ _a_ggs SI-?-' LRt g!lgll_a_;lff :
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(5) The Vice-Chancecllor shall hold office for a term of . five years from the
date on which he enters upon his office and shall be eligible for reappoint-
ment for amother term or till he attains the age of sixty-five, whicheyer is
earlier, without foliowing the procedure epecified in sub-section (1).

(6! The remuneration payable to, and the other conditions of service
of the Vice-Chancellor sh2ll be determined by the Chancellor:

Provided that the reMuneration and other conditions of service sball
not be viatied to the disadvantage of the Vice-Chancellor during his
tenure as such. . . )

10. (1) The Vicé-Cha'ncéllc;r' shall be the pl'inc;ipal academic and executive
officer of the University and all other officers of the Uaniversity shall be

subject to general supervision and coatrol of ths Vice-Chanceilor.

(2) The Vice-Chancellor shall be the Chairman of the Board and the-
Atademijc Council and shall be eatitled to be present at, and to. address,
any meeting of any authority of the University, but shall not be eatitled
to vote thereat upless he is a member of the authority concerned.

(3) It shall be the duty of the Vice-Chancellor .to ensure that the
provisions of this Act, the Statutes, Regulations and Rules are observed and
he shall have all the powers as necessary for this purpose.

{(4) The Vice-Chancellor shall have the right of visiting and inspecting
institutions maintained by, or affliated to, the University.

(5) If the Vice-Chancellor is of the opinion that amy order or dicision
which Is required to be passed or mad:z by any authority of the
University is necessity to be passed or made immediately and it i3 not
practicable to convent a meeting of the said authorily for that purpose, he
may pass such order or take such decision as he deems proper and place
the mattet pefore the said anthority at its next meeting for ratification,
and where the authority differs from  the Vice-Chancellor, the matter
shall be referred to the Chancellor whose decision thereon shall be final.

(6) Subject to the provisions of this Act, and the Statutes, the Vice-
Chancellor shall have the power;— ’ : _ _

(4) to make appointment ‘' to posts below- the rank of  Assistant
Registrar and of non-teaching employses or to such Posts as:nay
be prescribed and specify their duties g ' o

(») to suspend, dismiss or otherwise punish any employee of the
University below the rank of Assistant Regisirar including non-
teaching employees 3 and .

(¢) to take disciplinary action against students of the Umversity :

.Provided that he may delegate any of the powers under this sub;section.

‘to the Reg_,_is'tfér..-_ _'

() The Vice-Chancellor shall have the 'pawer to convene meetings of the
Board or the Academic Coupcil or any other authorily of the University,

(8) It shall he (he duty of the Vice-Chancellor to ensure that the proceedings
of the University are carried onin accordance with the provisions of this: Act,
the Statutes , Regulations and Rules, and where the Vice-Chaneellor is of opinion
thai any proceedings or order of an authority of the Universily is’ violative
of any provision of this Act, the Statutes, Re¢gulations .or- Rules he may, by
ap order in writing, staythe operation of such proceedings or- order and send
a report ‘and -make a reference to the .Chancellor for 2 final decision in accor-

dance with provisions. of sub-section (4) of section 7.

.-(9). The - Vice-Chancellor shall exercise such.other. powsrs and. ﬁqrfé;m;such
otheér - Tinctions asmay be prescribed .by the Statutés and Regulations. :
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(10) In the event of absence ofthe Vice-Chancellor from the headquarters
or during his inability to act ducto reasoms like illness, the Chancellor may
make such arrangement! for performapce of the duties of the Yice-Chancellor as
he may deem fit, during such absense.

(21) In the event of the occurrence of vacancy in the officeof the. Vice-
Chancellor by reason of death, resiBnation or otherwise, the Chaacellor may
appoint any person to act as Viee-Chancellor until arepular appoiniment of
Vice-Chancellor is made in accordance with section 9:

Provided that the period of such interim

arrangement shall not exceed
3ix months. .

11. () The Registrar. shall be a whole time officer of the University and shall
be appointed by the Board for such period and on such terms and c-on.dmons
as may be prescribed by Stanates,

(2) The Registrar shall be responsible for—
{(a) the custody of the records and the common seal of the University;

(b) maintaining a permanent record of the academic performance of students
. of the University including the courses taken, grades ~obtained, degrees
awarded, prizes or other distinclions won and any other items pertaining

to the academic performance of the sindents ; and

(¢) execute all contracts _on-behnlf of the University.

(3) The Registrar shall exercise “such other powers and perform such other
dutics a3 may beimposed on him by Statutes,

{4) All suits and other Iegal proceedings by or against the Unwcrsmy shall be
instituted by or against the Ragastrar

12, (1) The Board shall appoint a person selected from among a panel con-

taining the names of officers belonging fo the Orissa Finance Service furnished

by the Qowvernment, a5 the Finance Officer of the University for such period
and onsuch terms as may be prescribed by Statutes,

(2) The Fmancc Oficer shall be a whole time officer of the University and
shall, subject to the control of the Viee-Chancellor, exercise _such powers and
perform such duties a3 may be prescribed by Statutes

13. (I) The Board shali appoint the Director, Curriculum Development,
the Director, Examination aad alse the other officers of the University as referred
1o inclavse (vi} of Section 8, forsuch period and on’ such terms as may be
proscribed by Statutes,

{2y The Dixector, Curricu_lixﬁ: Development, the Director, Examination and
the other officers shall exercise such powers and perform such duties as may
be prescrlbed by Statutes, .

14, Notwithstanding apything contained ip sections 11, 12 and 13, the first
Registrar, the first Finance Officer, the first Director, Cumculum Development
and the first Director, Examination. shall be appointed by the Chancel.lor on
recommendation of the Government,

15. The appoiniments of the Vice-Chancellor, thc Registrar, the Finance |
Officer, the Director, Curricyfum Develop™ent, the Director, Examination and the -

other Officers of the University shall be notified in the ¢Gazetie.



Authoriti's
of the

Univorsity.-

Hoard.

%0

CHAPTER 1V
AUTHORITIES OF THE UNIVERSITY
16. The following shall be the authorities of the University, namely:—
(f} the Board ;
(ii) the Academic Council ;
(iiiy the Faculties ;
{iv) the Board of Studies ;
(v) the Finance. Committee ; and -

{vi)} such other bodies or autharities as may be declared by Slaiutcs to
be authorities of the University.

17. (1) 'The Board shall be the chief txccutive body of the Untversity and

shall consist of the following members, namely:—

Ex-officio memlbers‘:--. _
(i) the ?iceChancellor :
" (i) the Se_orétary to Goverament, Industries Depaitment ;
(i thc. Secretary to ‘vaemmcn't, Finance Depaftment :
(i¥) the éecrgtgrsv to vaérn;pcﬁf, Higher Bducation Department ;
(v) the Secretary to Government. Science and Technology Department ;

(vi) the Director of Technical Education and Training.

) b'thcr members—

(vi) one person from among Dircetors/Deans of the University,
nominated by the Vice-Chancellor ; .

(viii) one Principal of any of the affiliated or constituent Colleges of
the Unlversity, nominated by the Vice-Chanpgellor ;

. (ix) two members of the Academic ‘Council, elcctcd by the member's‘
thereof ;

(x) two mempers of the Qrissa nglslatwe Assembly, elocled by thc '
memhers thereof ;.

{(xD) two pcrsoas representing industries, both Prwale and Public Sectors,
nominated by the Chanecellor ;

(xil) one Professor.or Director of a premier technical EdI.IC."I.tIOIl mstltuuon
like IIT or 1IM nommated by the Chancellor ;

(xiil) one ofﬁcial rcpresentatwc .of the Council 'nominaled by it ; and
e )

(xw) ‘one member from amongst thc members of Governing BDdJCS of
aﬁilmted ‘ipstitutions, nommated by the Vice-Chancellor.
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(2) The term of office of the members of the Board, other than the ex-officio

membets, shall be three years from the date of thieir nomination or election, as
the case may be, and they shall not be eligible for re nominotion o re-election
for the next consecutive term. ~ © .

-(3) The Sccretary to a Government. Depariment may nominate any officer

not below the rank of a Joint Secretary to attend any ‘vr all the mecting- of the
‘Board and the officer so nominated shall have all the pawers and privileges
of the members of thic Board. '

18. 'Subject to the 'provisioh- ol this A'ct and the Statutes, the Board fhall

exercise and perform (he following powers and functions , namely; —

) to exercise the executive powers of the University incliding the general
superintendence and control aver ils institutions;

(i) to admit an instilution to the University as an affilisled instituticn in
accordance with the terms and conditions prescribed by the Statutes;

(iif) to make Statutes for the considetation and approvai of Government;

() to_hold, control and administer "hc p operties and funds ofthe
University includipg investment of monpey inm. such stocks, [unds,
shares of securites as deemed fit. '

(¥) to provide buildings, premises, furniture, aPpardtus and other Tequisites
for carrying on the work of the University and to that end enter
" into, wvary, carry outand cancel conlracts on behalf of the University;

(vf) to direct the form and use of the common scal Ofmh.g University;

(vif) to establish, maintain and manage departments. and in6titutes of
rescarch and other advancd centres of lenrning as it may, from time to
time, deéem necessary; .

- (viify to appoint teachers and olficers of and abovethe rank of thic Assistant
Registrar and to prescribe their dutics; . .

{ix) to create teaching, . technical, adminisirative, ministerial and other
necessary posts; ) - '

(x) to suspend, discharge, dismiss or atherwise take disé:i]:ilinary action
against teachers, and officers of and above the rank of Assistant
Registrar; S :

(xi) to fix and regulate the fees payable by the students subject to such
instroctions a8 may be issued by the Central Government or th
Council or the University GrantsC ommission; - '

(xii) to create research fellowships, honorary or otherwise;

{(>7#) to_creaic fellowships, scholarships, studentships, bursaries, medals and
prizes on the rccommendation of the Finance Committee; :

" (xi¥) to cxercise supervision and contrpl over the residence and discipline of
students; T Co

(xv) to consider and pass the financial estimates, the annual accounts, togather
with the audit report and the annual report of the University in acc-
erdance wjth the provisions of the Statutes made in this behalf;

(xvi) to have overall supervision over the conduct of cxamination and
approval and publication of the results thereof; .

(xvii) to appoint members to the Faculties : nd Board of Studies;

(xvilf) to deligate any of its powers to the Vice-Chancellor or any other
authority or officer as it'may decrn fit;

(xix) to prescribe proccdui'e for the inspection of affiljuted institutions so as
to ensure compliante wi_th the conditivns of affiliation and to decide on
- the continuance of affiliation; :

(xx) o accept grants, cndowmeats, bequests, _donat‘ions and transfers of
movable and immoVvable praoperties to the Uaiversity on its behalf;
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(xxi) to negotiate with other Universitics for the recogmtlon of the
exininations of the University; and

(xxify to exercise Such other powers and pufo er such other duties as may be
prescribed by Statutes.

Academic - 19, {1) The Academic Council shall be the principal academic body of the

Coumcil.  Universily and subject 1o the provision of this Act and the Statutes, it shall
co-ordinate and exercise gencral Supervision over the academic pragrammes and
policles of thc University and shall be responsible for the maintenanet of standards
of instruction, research, education and examination within the University and
shall exercise such powers and perform such other duties 25 may be conferred on
it by Statutes.

(2} The Academic Council shall consist of the following members, namely:~
Ex-officio members—
{i} the Vice-Chanceilor;

h (tfy Secretary to Govesnment, Tndystrics Depastaicat or his nomipee not
below the rank of a Joint Secretary;

(#i7) Sccretary to Government, ‘Science and Technolpgy Department or his
_ nomigee not below the rank of a Joint Secretary;

(iv) the Director of Technical Education and Training;
(v) the Director of Industries; -
(v#) the Deans of Facnlties;

(vi7) all Directors In the University;

{(vif) Principals of all the conshtucnt and affiliated colleges and institutions
of the Univemity;

Qther members— -

(fx) ton teachers of constitucat and afiiliated Ecolleges and iastifutipns
nominated by the Vice-Chanoellor on rotation basis:

Provided that the nomber of feachers from each costituent or affliated
College or institution nominated under this category shall not exceed one;

‘(x) five outstanding scholars of nationg! or interpational sepute from outside
the State of which three &hall be nom:nated by the Chancellor and two
by the Conncil:

(x1) five officers from national leye! institvtions or orgamisations such as
Council of Scientific and Industrial Research, Department of Science and
Technology (Government of Indisg), Indjan Space Research OrEanisation,
Defence Resenrch and Development’ Organisation, Reilway Design and
Standards Organisation and other snmlar institutions, nominated by the
Vice-Chancellor;

(x7f) three representalives of industrics to be nominated by the Chancellor;

(xiti) twa officers in the rank of General Manager or above in the State Public
Scctor Undertzkings which are major cmployers of the graduate
engineers, nominated by the Government; -

{xi¥) two Chief Bngineers of the Government Dcpa.rtmcnts, aominated by the
Govqmment and

{(xv) two persons from industrial or techaical consultancy orgamsnnons of
national repute, nominated by the Government.

{3) The terms of office of the mémbers, other than ex-o_ﬂ‘icio membcrs. shall be

hrcc_ years.
- f.‘.’;'ifén?ﬂf 20. Supject vo the provisions of this Act and of the Statutes, the Academic
Academic Coungil sha.!l have the following powers and functions, namely:—
Councjl.

(f_) te adyise the Board oa all academic matteray
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(i) to make regulations and to amend or repeal the same, on the following
malters:— . . . )

(@) prescribing courses of studies and schettes of examinations,

{6) conducting annual review of course:, offered, contents of curricutum and
prescribing new courses to be introduced keeping in view the nceds of
the industry and prescribing modifications in curriculum, ’

(¢) prescribing qualifications for admission of students to various courses of
. studies, to research degrees and to the examinations and the conditions
under which exemPtions may be granted,

(4) prescribing the standards of evaluation of the performance ofstudents
and classification of students on the basis of their performance in the
examinations, L

(¢) prescribing the coaditions for admission of candidates for research degrees
and the requirements for the award of such deerces, :

' (f) prescribing the qualifications for recognition of teachers and scientists
as suPervisors for rescarch, .

{g) proscribing the equivalence of examinations, deerees, diplomas and
certificates of other Universities,

- presc:ibi'ng the qualifications of teachers in conformity with the reéco-
. mmendations of the Council,l and :

(i) prescribing (he norms for the upgradation of tcaching posts;

(iif} to examing and act upon the recommendations of the various Faculties
in makg inregulations;

(i) to determine what degrees, diplomas and ather academic djstinctions
shall be grantod by the Uchrsity and to award the same;

(%) to institute scholarships and fellowships;

_ (vi) to consider the anaoual reports and to make suggestions thereon to
the Board ;

(vii) to recommend to the Board the conferment of homorary degrees and
other distinctjons ; )

(viii) to  dclegate such of 1its powers to such Committees, Standing
Committees, Sub-Committees or officers of the University as it may
consider necessary for discharge of its functions.; and

{(ix) to exercise such other powers and perform such other functions as
may be prescribed by Statutes,

. 21. () The University shall constitute such number of Facuitics as may be
prescribed by Statutes from time to time and each such Faculty shall, subject

- to the control of the Academic Council, be responsible for the Co-ordination of

study and research inthe branches represented in the Board of Studies coming
under its purview. : )

(2) The term of the Faculty and it8 constitution and membership shall be as
prescribed by Statutes. : )

- (3) Subject to the provisions of this Act, each Faculty shall excrcise such powers
and perform such duties as may be prescribed by Statutes. -

(4) There shall be a Dean for each Faculty, who shall be nominated by the

Vice-Chancellor.

(5) The Dean of each Fadulty shall be chponsible for the due observance of
the Statutes and Regulations and in  guiding the delibsrations of the Faculty.

(6) The Dean of & Faculty shall hold office for a term of three years.
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22. {Jy There shall be a Board of Studies far each branch of study or
branches of study as thc Board may dicide- . :

(2} The conititution and powers of the Board of Studics shall pe as prescribe@
by Statutes.

- 23. (/) There shall be a Finance Committee with a Person nominated by the
Board as its Cheirman and the Finance Officer of the University as its Convenor,
to advise the University on any-question affecting its finances. :

(2) Subject to the provisions of this Act, the constitution, powers and

functions of the Finagce Committee and its provedure including the delepation of
its powers, shall be as prescribed by Statutes.

CHAPTER V
SELECTION COMMITTEES

- 24. (I) The Chancellor shall, in consultation with the Board, conpstitute from
time (o time, Separate Selection Committess for the plrpose of seleot_ion of

candidates for reernitment to the posts of —

(@) Professors and Readers;
(6) Lecturers and other posts not being of non-teaching-staff ; and

(¢) Non-teaching staff.

{2) The Sekction Committee shali consist of such members as may be

2

~ (3). No person shall be directly recruited to the teaching or non-teaching
posts of the University, ¢Xcept ou the recommendation of the concerned Selection
Committee constituted under sub-section (1)

(4) The quorum for a meeting of a Selection Committee shajl be such as
may prescribed by Statutes subject to the condition that the quorum shall includc
at least onc subject cxpert and a nomince of Government,

(5) The procedure to be followed by each Selection Committee for selection

of candidates shail be such as may be prescribed by Statutes,

(6) Where an oral test is prorosed to be conducted: by the Selection Committes,
it aay invite, where it 15 coRsidercd Tecessary, any person or pexscns With eapert
knowledge in particular subjeet to assist the Selection Commiltee at the interyiew
but such person or persons shall not be entiiled to award marks.

(7) The sclection lists preparcd by the Selection Committec shall be published
in the Notice Board of the Unjversity. . C

(8) The sclection list published under sub-settion (7) shall remain in force
for a period of one year from the date of such publication and all vacancies arising
durjng the said period s}_xa]l be fille@ up from the list so published.

(9) Where the Board proposes to make en appointment otherwise than in
accordance with the order of merit arranged by the Selection Committee, it shall
regord its reasony therefor in writing and submit them to the Chancellor who may
approve 1be propesal or retufn it to the Board for reconsideration,

. (10) After reconsideration in pursuange of sub-section (9, if the Board
desirés to pursue its original proposal, it shall refer the mpatter again to the

bCehgncfillo: for his decision and the decision of the Chancellor theieon shall
nal. )

(1) The Chancellor shall have- the power to give directions, to the Vice-

Chaneellor to cancel any appaintment not madein accosdange with the provisions
of this section : | o : ST :

Provided that before'giving a dir:ction under this sub-section, the, Chancellor
shall give to the person So ‘appointed 4 reagonable opportunity. 1o show cause,as
to why. such direction should mot be given and shall ‘consider his explanations
and objections, if any. - o : T
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(12) If at any time it ig disclosed that a petson has,' while applying foe
appointment to any post wader the Unwers;ty. mede any falge statement or

_declaration before the Selection Committee of ip any application submitted by

him or has produced any false documents, his appointment shall, without
prejudice to any other action that may be taken against him, be cancelled by the
Vice-Chancellor : :

Provided that before - cancelling any such appointment, the Vice-Chancellor
shall give to the personm, 50 appointed, a reasonable opportunity to show canse as
to why the appointment should not be cancelled and shall consider his expjana-
tions and ob_lccuons. if any.

CHAPTER VI
FI NANCE AND ACCOUNTS

25, (I) The University shall estabI!Sh a fund 1o be called the Umverslty Fund.

{2) The following shall form part of, or be paidiato, the University Fund,
pamely — - ’ '

{a) any contnbut:on of grant by the Government, Central Government,
Councll, University Grants Commission, Industrial Undcrtakmgs,
Corporations, Companies or Jocal authorities ;

(b) income of the University from any source including l.ncome from fees,
charges and sale proceeds;

(¢) bequests, donations, endowments and other grants, if any, recewed
by the University ; angd

(d) miscellancous seceipts.

(3) With the prior approval of Government, the University may, from
time to time, establish such other f unds in such name and for such specific purpose
or purposes as may be decided by the Board. '

(4) Every such fund shall be kept in a Natmnahsed Bank or Schedujed Bank
or invested in such securities as may be decided by the Board

(5) The fondsand all moneys of the University shall be maraged in such
mapper as may be prescrlbed. by Statutes-

(6) The Government shall, for the purpose Of smoolh functioning of the
Umve:s:ty, make a lump sum grant to it every year.

26. The Unjversity may, with the previous sanction of Government as regards
the purpose and amount of loan and subject to such conditions as may be
specified by Government as to secUlily and iate of interest, borrow any sum of
moncy from any Nationalised Bank of Scheduled Bank or any other incorporated
body. X

2‘7 (I) The University shall prepare the financlal estimates of receipts and
expenditure of the UnjversSity in such manner as.may be prescribed by Statutes.

(2) The Board shall cansider the estlmates so. propared and approve them

with or without modification. -

(3) The Unijversity shall sub;mt such estimates as appmved by the Board
tothe Governmgnt, for its.sanction.

(4). The Government may pass such orders Wwith reference 10, the said
estimates as it thinks fit and communicate the Same to the Uaiversity which shall
give effect to such order.

(5) The Board may, in urgent cases where expenditure in excess of the
amouBIs provided for in, the budget is found; to; be necessary, forreasons to be

recordqct in writing; ingur such, expenditure.
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28. (I) The apnual accounts of the . University shall be prepared by the
Finance Officer under the direction of the Board and 2all mon€ys accruing to, or
received by, the University from whatever sources and all amounts disbursed and
paid by the University shall be entered in the accounts.

(2) The accounts of the University shall, atleast onco in every Year and at
interval of not more than fifteen months, be audited in accordance with the
provisions of the Orissa Local Fund Audit Act, 1948 and the provisions of that
Actshall apply to such audit.

(3) All reports on audit made under sub-section (2) shzli, as soon as may
be afier they are received from the Examiner of Local Accounts, be laid before
the State Legistature for a total period of fourteen -days which may be comprised
in one or more sessions.

{4) The Government shall have powers to conduct special audit if réquired
in respect of utilisation of funds and the University shall comply with the
directions issued by the Government on such audit.

(5) The audifors shall also repott on any other matter relating to the
accounts of the Unijversity as may be required by the Government.

(6} The University sheil foﬂhwith rectify or remedy any defect or
irregularijty pointed out by the auditors and report the action takem to the
Government. :

29. (1) The Board shail prepare the annual report of the Unijversily containjng
such particulars as the Government may specify covering each financial year and,
before its final approval, it shall be presented to the Academic Council for its
review on or before such date as may be preseribed by Statutes.

(2) Copics of the annuaj report and the anmual accounis shall be sent

to Government and the Government shall place them before the State Legislature.

CHAPTER VIL
STATUTES, REGULATIONS AND RULES

30. Subject to the provisions of this Act, the Statutes may provide for all or
any of the following matters, namely ;—

(a) the " constitutions, function and powers of the Faculties, Board of

Studies, Finance Commiitee, other authorities of the University and -

such other bodjes as may be declared to be authorities of the
Unjversity ;

(b) the method of recruitment, conditjon of .service, powers 'and duties
of the officers, teachers and other employees of the University ;

{¢) the conferment of honorary degrees ;

(d) the award of degrees, diplomas, titles, certificates and other academic
distinctions ; ' : .

(e, the withdrawal of degrees, diplomes, certificates and other academic
distinctions 5. :

{) the institutibn_.uf fellowships, scholarships, Studentships, exhibitions,
medals and prizes ; -

{¢) the procedure to be followed 2t meetings of authorities of the University
including the quorum for the transaction of buSiness by them;

(%) the clagsification of teachers of the University-and other employees;
(i) acceptance and management of bequests, donations- and endowments;

(j) the grant of affiliation to institutions;
(k) recognition of examinations of other Universitics or educational

institutions as equivalent to the edamipations of the University; -

Orisha Act 3
of 1948,
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' (#) fees to be charged for the courses of studies in the University and
for admission to the eXaminations, degrees and diplomas of the
University;

(m) conditions relatiﬁg to the award of fellowships, scholarships, studentship,
exhibitions, medals and priZes;

a

(7} conduct of examinations, including the terms of office, mannet of appoint-
ment and the duties of examination bodics, examiners and moderators;

{0) supervision of Students engaped- in research and special studies in
constituent or afliated institutions; .

(p) fee to be charged for the service rendered by the Univertsity; and

{q9) any other maiters which require to be or may be prescribed under
this Act or by the Statutes, ’

Procodure 31. (1) The Pirst Statutes of the University shall be ni%de by the Government

for making by notification and shall comtinue to be in force until amended or superseded

Statutes, by Statutes made by the Board in accordance with the provisions of this
" section.

{2) The Board may, "from time to time, make mew or additional Statutes
or may amend or repeal the Statutes in the manner hereinafter provided.

(3) No Statutes affecting the powers or duties of any authority of the
University shall bt made by the Board unless the draft of such Statutes is refetred
by the Vice-Chacellor to that authority for eXpressing its views thereon within
such perjod as may be specified in the reference or within such further period
as the Vice-Chancellor may allow and views, if any, so° expressed are duly
considered. : :

(4) Statutes passed by the Board shall be subinitleci -to the Goyernment,
who may give of withbold its approval thereto or refer it back to the Beard
for rccomsideration with' such observations as it may deem fit.

(3) Mo Statutes passed by the Board Shall be valid until appraved by
Government and it shall come into force on the date of its publication in
. the Gazette or on such other date as the Government may fix. .
Regulations., 32. (Ij The Academic Council may, subject to the approval of the Board

* . make Regulations consistent with this Act and the Statutes, :

(2) The Regulations may provide for the exercise of all or any of the
powers and functions enumerated in Section 20.

_ (3) The Regulations shall come into force on the date of their publicatio'n
in the Gazette or on such other date as the Board may direct.

" Rules. 33. () The Academic Couneil, Paculties, Board of Studies and the Finance
Committee of the University may, subject to the approval of the Bonrd, make
Rules consistent with this Act, the Statuteés and the Rogulations.

(2) The Rules may provide for—

(@) the giving of notices to the members of each authority, the dates
. of ‘meetings and the business to be transacted at their meetings and
also for keeping a record of the Droceedings of the meetings;

(b) the procedure to be followed at the meetings and number of members
required to form the quorum for the meetings;

(c) all matters ‘solely concerning such authority or the matters irot Provided
for by this Act, the Statutes or the Regulations,

"(3) The Board may refuse to approve the Rules submitted to it or may
feturn them to the aguthority concermed for further comsideration or may
approve the Rules' without modification or subject to such meodifications as
the Board may deem Hht. : .
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(4 Rules made under this section shall come into force on the date of
their publication in the Gazette or on such other date asthe Board may direct.

CHAPTER VIIE

FILLING UP VACANCIES, REMOVAL, ETC. OF MEMBERS OF THE
o "AUTHORITIES AND BODIES OF THE UNIVERSITY

34. No gact or proceedings of the Board, Academic Cbunci] or any other

body constituted under this Act or the Statutes shall be invalid merely by

reason of any vacancy existing in the authority or body performing the act
of passing the proceedings.

. 35, All vacancies arising by reason of death, resignation or otherwise
among the members of any of the authorities of the University, who were
nominated, elected -or selected, shall be filled up as soon as convenient may be by
nonijnation, election or selection, as the case may be, and any person So
pominated, elected or selected shall hold office for the unexpired portion of
tbe term of his predecessor in office.

36. (1) Any member of any authority or body of the University may
resign from his office by a letter addressed to the Registrar and the resignation
shall take effect from the date of receipt of the letter by the Registrar,

{2) The Vice-Chancellor may, on the recommendation of the Board, remove
the name of any persop, convicted bya court of law of any offence involving
moral delinquency or punished by the University for malpractice connected
with any University examination, from membership of any authority or body
of the Unijyersity and for the somereason may withdraw any degree or diploma
conferred or granted by the University.

() The Vice-Chancellor may, on the recommepdation of the Board, also

remove agy person from the membership of any authority .or body of the

University if ho becomes mentally unsound or a deaf-mute or has applied te
bo adjudicated or has been adjudicated. as insolvent.

(4 If meniber of any authority or body of the University who is pot

- an._ex officio member fajls to attend three consecutive meetings of that anthority

or body, he shall cease to be_a‘ member of ‘such authority or body, and
thereupon the Registrar shall intimate him that he has ceased to be such
member: -1 b .

Provided that such guthority or body may if satisfled that there was
sufficient cause for the fallute of the member to attend the meetings, restore
him to its membership.

 CHAPTER IX

TRANSFER OF COLLEGES, INSTITUTIONS, EMPLOYEES AND
'~ PROPERTY THEREOF AND AFFILIATION, ETC.

37. (J) Notwithstapnding anything contained in the Orissa Universitics Act,
1589 or the Statutes made thereunder, or in the Origssa University of Agriculture
2nd Technology Act, 1965 or the Statutes made thefeunder, any or all the
constituent Colleges, Institutions or Departments of other Unijversities as may be
specified in the notification issued by the Government inthis behalf shall, with
effect from such date as may be specified in the said notification, be
disaffiliasted from the respective other Universitics and be formed into and

maintained as consfitusnt Colleges, Institutions of the Departments of the
University :

Provided that the College of the Boginecring and Technology, Bhubaneswar
and the University Collepe- of Engineering, Buria shall stand transferred from
the other ‘Universities concemed and be formed iato and majgtained as
constituent Colleges of the University, immediately and the provisions of
sub-sections (2) and (3) shall apply on such transfer.
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(2) On and from the date-so specified under sub-section (1),—

(i) the control and management of the colfeges or instituticns or Depart«
ments notified nnder sub-section (!); and '

(i7) all the properties, assets and liabilities and rights and- obligations of
the respective Universities in relation to the said colteges, institutions or

Departments including all cbligations of the Government in relation
thereto. . :

Shall stand transferred to, and vest in or devolve upon, the University.

(3) The compensation payable by the University to the other Universities in
respect of the properties, assets and rights belonging Lo the other Universities
transferred to, or vested in, fhe University under sub-section (2) in relationto any
college or jnstitution or Department to which the provisions of this Act arc
applied under sub-section (1) shall be such as may be agreed upon between the
respective other Universities and the University: :

Provided that where no such agreement is reached within a period of opc
year from the date specified under sub-section (1), the Government may, after
giving an opportunity to the othcr Universities concefned and the University
for making their representations in this behall, determine the compensation
payable to such other Universitics and the compensation sp determined shall be
final and binding on sVch other Univessities apd the University.

38. (/) Notwithstanding anything contained in thi§ Act, or any other law,
but subject to the provisions of sub-scction (2), where the contro! and manage--
ment of any constityent ‘college, institution or Department has been t;ansferred
to the University under section 37, the University shall employ all teachers and
other emploYees of the respective constitupnt colleges or institutions or Depart-
ments of the other Universities concerned, who, immediately before such
transfer of before the date specified under sub-scciion (1) of section 37, were
.serving in or attached fo those colleges or institulions or Departments, as the
casg may be, on such foreign service terms and condjtions, a3 may be determined
by other Universities conceraed: ' K

Provided that wo depulation or other ‘allowance shall be payablé to any
such employees. :

(2) Every teacher or employee of other Universities. concerned shall, within
a period of six months from the date of transfer of the contrsl and mapsgement
voder section 37, exercise his option to revert to theservices under tlie other
University to which he belongs, failing which, he shail be deemed to bave ceased
to be an employee of the constituent college or institution or Depariment of
the other University concerned and shsll be absothed in the service of the
University with effect from the date of transfer referred toin sub-section (1) and
shell, from the said date or on such transfer, be governed by the terms and
conditions of service prescribed for the teachers or, as the case may be, employees
of the University. : .

(3) Where any teacher or cmployee serving in, or attached to, any Coilege,
Institution or Department 3o transferred exercises oplion for reversion wunder
sub-section (2) and there is no such post available in or under the other
Unlversity concerned, he ‘shall bc given an opportunity to eXercise an option
within such time and in such manner as may be specified by the.other University
concerncd either to e absorbed in an equivalept post available in or under such
other University or to be retrenched from the service on such retrenchment bhenefit
as may be determincd by the other University concerned in consultation with
the Governmert. :

39. (1) Notwithstanding anything contaiced in any other law, all Colleges
and Institutions imparting education in cngineering and technology ineluding
information technology and its application, architecture, pharmacy, applied
arts and crafts, management and.applied sciences othe: than the Colleges and
Institutions referred to in section 37 eXisting in the State and affiliated to apy
other University immediately beforc the date of commencement of this Act,
shall be deemed to have been disaffiliated from thé respective other Universities
and have been affiliated to the University from that day for such period and
subject to such terms .and conditions, as had been specified inthe order of the
tespective Universities from which they obtained the affiliation:
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" provided thi the University may impose such other terms and conditions

- for continuation or further extonsion of the term3 of afiiliation, notia couosistent
. with provisions made in or under this Act and of any law made by Parliament

as it may deem flr, and the Colleges or Institutipns shall be bound to comply
with those terms and conditions within such reasonable time as may be prescribed
by the University: : R

Provided further that the University shall have powerto. alter or withdraw
the affiliatipn deemed to have beeu granted under this sub-section, if any such
College or Institution concerned does not comply with the terms and conditions
so imposed. ’

{2) For the purpose of the deemed affiliation provided in sub-section (1)
every College or Iastitution concerned shall suhmit a copy of the valid letter

_of affiliation granted by other University concered to the Registrar of the

University within a period of three months from the date of commencement of
this Act and the acknowledgement of the receipt of such copy by the University
shall be a valid evideace for the putpose of such deemed affiliation,

- 40. Notwithstandipg anything contained in any ather law, no University in the
State other than the University established under this Actshall grant affiliation
to any College or Institution which offers courses or programmes ofeducation,
research and trajning in the ficld of engineering and techoology including informa-
tion technology and its application, architecture, pharmacy, applied arts and crafts,
management and applied scicnces, after the date of commencement of this Act:

Provided that nothing in -this section shall, save  as otherwise provided in
this Act, apply to—

({) any constituent College, Institution - or Department of any other
University or of a deemed Univessity within the meaniog of section 3
of the University Grants Commission Act, 1956 which is dircctly
managed, controlled and financed by such University or deemed
University;and - '

(i) general Colleges ot Inst}tution_s affiliated to other Universities which
are mainly offering courses in subjects other than engineering and

technolopy including informalion technology amd jts application,

architecturc, pharmaey, applied arts and crafts, management and applied
sciences.

4l. Notwithstanding anything contained -in” this Act, the Statutes or the
Repulatjons, every student of the Colleges, institutions or Departments which

have been disafliated from other Unjversities in accordance with provision$ -

of section 37 or 39, who was studying ir any such College or Institution or
Department and was eligible 1o be admitted to 2ny examination held or
conducted by any such other University shall be permitted to complete his
courses of sludies and be admitted to the examipation of the University
and the University shall make arrangement—

(@) for the iastruction, teaching, training and holding examination for such
student, for such period and in such manper as may be detetmined
by the Vice-Chancellor in accordance with the courses of studies of
other Universities concerncd; and :

’ (5) for the conferment of the corresponding degSree, diploma or other

academic distinction of the University upon the qualifled student on -

the result of such examination.
CHAPTER X
. MISCELLANEOUS.
42. No.suit or logal proceedings shall be instituted against, or damag;:
claimed from, the University or. its authorities, bodiesor officers, for anything

which is. in pood faith dome or intended to be done, or for any order Passed
in good faith,.in. pursuance of this ‘Act; the Statutes, Regulations or the Rules,

3 of 1916,
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43. (1) If any question arises. refarding tie interpretation of any provision
of this Act, or any Statutes or asio whether a person has been duly appointed
or nominated or is entitled to be a member of any suthority of tady of
the University, the matler may be referred 1o the Chancellor,

(2) The Chancellor shall, after taking such advice as he may deem
necessary. decide the question and his decision thereon shall be finzl.

44. The Registrar shall foiward to the Government copies of the proceedings
of every meeting of the Board and the Academic Council within two months
cf the meeting,

45. (1) The Governmeat shall Lhave the right Lo cause inspection, to be
made by such person or Persons as it may direct, of the University, its
buildings, [aboratories, libraries, muselLms, workshops and equipments or any
institution maintained, zffiliated to or appraved by, the University and also of
the work conducted by the University, and to causc ecuiry to be made in
respect of any matter conpected with the University.

(2) The Government shall, before taking any action under sub-section (1),
give notice to the Unijversily of its intention to cause such inspection or enquiry
10 be made and the University shall be entitled to be represented thereat.

(3) The Government shall communicate to the Board the resvlt of any
wtspection or inguiry made under sub-section (1) and may, afier ascertaining
the opinion. of the Board thereon, convey its views to the Vice-Chancellcr
and to the Board. :

(4) The Goveroment may, after considering the views of the Vice-
Chancellor rnd the Board cm the result- of any inspection or ioquiry made
under sub-section (1), advise the University upon the action 1o be takenin
the matter. . '

(5) The Board shall report to Government the acticn, if amy, which
is proposed te be taken or has been taken upon the result of any inspection
or inquiry msde under sub-section (1),

(6) A report under sub-section {5) shall be sabmijtted to Goveroment with
the opinion of the Board thereon within such time as the Government may
direct, - .

(7) Where the Board does nof, within a reasonable time, take any
action refeited to in sub-section (4) to the satisfaction of the Goveroment,
the Guoverament may, aftcr considering any explanation furnished by the Board
in the matter, issue such directions as it may think fit and the Board shall
comply with such direction.

46. (1) The Government may, at any lime, and shall, on the expiry of
five years from ihe commencement of this Act and thereafter at the expiration
of every five ycars, by an order published in the Gazette, constitute a
Commission which Shall consist of a Chairman and such other members not
exceeding five as the Goverment may appoint, and such order sball define
the procedure to be followed by the Commission. .

¥ (2) The Commission constituted under sub-section (1)shall inquire into,
and make a report on— .

() the working of tbe University with special reference to quality
" and relevance of courses of studies and instructions;

(if) the financial position of the' University;

(iii) the suitability of the pi-oxrision"s of this Act or the Statutes,
Repulations and Rules with a view to bringing about improvements
in the affairs of the University; and

(iv) such other matters as may be referred to it by the Govermment
and make such recommendations to the Government as it thinks fit.



Pension,
inyurance
and provi-
dent ford.

Cegsalion of
mzmbership.

Transitory.
Provisions.

Sovings.

“Removal of
-doubt or
difficulty.

102

(3) On receipt of the report and the recommendations of the Commission
under sub-section (2), the Government shall forthwith refer such repoft and

" recommendations to the' Board for consideration and report.

47. With the previous approval of Government, the University may make
appropriate provisions for the benefit of ity officers, teachers and other
employees uader its control in matters of pension, insufagce and provident
fund and for such other benefits as it may deem fit, in such manner as
may be prescribed by Statutes.

48. Any person who has become a member of any of the authorities by
the process of nomination ar election shall, on ceasing to hold the office
or ‘on ceasing to hold membership of the association, body or Assembly,
as the case may be, by virtue of which he was so nominated of elecled,

ceasep to hold- office as such member.

49. Notwithstanding the transfer of Colleges, Departments or Iastitutions
under section 37 or section 39 of this Act, for a period of six months
from the date of commencecment of this Act or such further period as the
Government may by notification specify, ~ every person who, Immediately
before the said date of commencement, was 4 student of any College, Depart-
ment or Institution which has been disaffiliated from any other University
in accordance with the provisions of this Act and affiliated to the University,
and was efigible to be admitted to 2any examinations held of conducted under

‘the Regulations in force of other University concerned,—

(a) shall be admitted to such examinations by other University concerned

and the result of sueh examinations shall be. sent by the other

University concerned to the University within & reasopable time; and

(») the correspoading degree, deploma or other academic distinction or
mark-shect shall be jssued or comferred upon the qualified students
by. the Uaiversity on the ‘basis of result of such eXam)patjons conducted
by other Faiversity concerned, -

50. (1) O and from the date of comTencem:znt of this Act, the provisicns
of the Orissa University of Agriculture and TechpoloBy Act, 1965 and the Orissa
Universities Act, 1989 shall cease to apply to. and in respect of the colleges,

_' institutions or Departments disaffiliated from other Uaiversities and afflliated
to the University under the provisions of sections 37 and 39

(2) Such cessation shall not affect—
(a) the previous operation of the said Acts, or

(4) any pénalty. forfeiture orp puaishmeat, incurred in respect of any
offence committed under the said Acts, or

(c} any investigation, legal. prpcegding or remedy in respect of suck
penalty, forfeiture or punishment, . )

and apy such investigation, legal proceeding or remedy may -be inst_ituted,'
continued or enforced and any such penalty, forfeiture or punishment. may
be imposed as if this Act had not been passed.

si, If any doubt or difficulty arises as to the first coastitution of any
authority of the University or as to the recopstitution thereof after the
commencement of this Act, or otherwise, in giving effect to the provisions
of this Act; the Government may, by order, do anything not ingonsistent
with the provisious of this Act which. appears to it to -be necéssary of
expedient for the purpose of removing the doubt or difficuity:

;.- Provided that no such order shall be made under this section aftertne
expiry of two years from the commencement of this Act, -

Orissa Act
17 of 1963.

Orissa Act
5 of 1959.



